B —

285  Written Answers B%ADRA 17, 1903 (SAKA)  Massage from R.S. 286

Paper Laid
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MR. SPEAKER : Irrelevant. I cannot
allow everything.

(Interruptions)

weqw wq@ ;. gy I F oW
St |
(s7qarx )

SHRI NIREN GHOSH (Duin Dum) :
A mere Calling Attention is not sufficient.
There should be a full discussion.

A glw ware aware (Fiefl-
W ) weaw wERa, I MWW,
fagrealx darg d aafa g & ..

MR. SPEAKER : We shall consider it.
I have already allowed Half-An-Hour
discussion. We will discuss it.

AT AAATA AART e (FIge) ¢
gardr arff Y gusrr frarg fn 14 ardw
3 18 ardw aF  sdl  wyghat
#® masws @ar o gA oSt FIAT
fasft &f® . ..

MR. SPEAKER : Irrelevant; not allo-
wed.

(Interruptions)

. MR. SPEAKER : What he is showing
is unparlliamentary. Irrelevant; not allo-
wed. Papers to be laid.

it ] i

2" 12 hrs,
PAPER LAID ON THE TABLE

Eighty-Sixth Report of the Law Co-
mmission on the Partidon Act

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIP.
%ﬂ]\’ SHAN}(AI:;h)c:ElI beg to lay on the

ble a copyo ighty sixth Report
(Hindi version) of the Law Commission
on the Partition Act, 1893,

[Placed in Library. See No. LT—2773/81}

""P.A.C. Report
12- 13 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message rececived flom the
Secretary-General of Rajya Sabha t—

“In accordance with the provisions of
Rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
I am directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting held on
the 7th September, 1981, agreed without
any amendment to the Victoria Memorial
(Amendment) Biil, 1981, which was passed
by the Lok Sabha at its sitting held on the
17th February, 1981.”

1214 hrs.
PUBLIC ACCOUNTS COMMITTEE
FirTY-81XTH REPORT

SHRI SATISH AGARWAL ( Jaipur) :
I beg to present the Fifty-sixth Report
{Hindi answ English versions) of the Public
Accoun:s Committee on action taken by
Government on the recommendaations
contained in their 132nd Report (Sixth
Lok Sabha) on Customs Receipts.

—_———

12: 15 hrs,

COMMITTEE ON SUBORDINATE
LEGISLATION

Seventit REPORT

SHRI MOOL CHAND DAGA (Pali) :
Sir, T beg to present the Seventh Report
(Hindi and English versions) of the Comm-
ittee on Subordinate Legislation.

(Interruptions)® ®

Mr. SPEAKER : What he is saying is
without my permission

12° 16 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RerorTED INDO-UNITED STATES DIFFER-
ENCE OVER POSTING OF DIPLOMATS

SHRI S.M. KRISHNA (Mandya
Sir, I call the attention of the Hon. Minister
of External Affairs to the following matter

ssNot rcoor-t;cd
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to matter

of urient public importance and I request
that he may make a statement thereon :

“The reported Indo-United States
differences over the posting of diplo-
mats in India and Washington res-
pectively”,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAQ) : Mr, Speaker Sir, few months back
the Government of India became aware of
intention of the Department of State to
asign Mr. George Griffin as Political
Counsellor in the US Embassy in New
Delhi. Mr. Griffin was till recently the
the Deputy  Chief of Mission in the US
Embassy in Kabul.

After a carcful evaluation of Mr, Griffin’s
activities during his earlier posting in India,
the Government of India requested the
United States to reassign him to another
post, Government’s intention was to
avoid the likeihood of friction being intro-
dueed into bilateral relations with the
U.S. which we value and have always
sought to strenghten.

On being so informed, the Government
of the United States requested us to re-
consider out decision and to permit Mr.
Griffin to take up his assignment in the
U.S. Embassy in New Delhi.

The U.S. authorities also informed us
that in case we did not find it posible to
reverse our decision on Mr, Griffjn's case,
the United States would also ask us to
withdraw the proposed assignment of a
senior Foreign Service Officer, Shri T.
Prabhakar Menon. We informed the
United States that we would consider
this unpreeedented retaliatory step on
their part as unwarranted and unjustified.

The U. S. State Department stated
inter alia " That this action was taken at
a time when Griffin was a target of a
Soviet disinformation campaign makes it
particularly  regrettable.”” Our Official
spokesmman has responded as follows :
It is incorrect to suggest that views, infor-
mation and pronouncements made by any
other country played part in India's
decision. Any such conclusion or insi-
nuation is resented by the Government
of India.”

SHRI S.M. KRISHNA : Sir, a new
element of friction, and irritant has been
injected into the already sagging relation-
ship between the United States of America
and ourselves.

What is, surprising is not the mere
rejection on our part of 2 'particular diplo-
mat or the retaliation of the United
States of America in rejecting one of our
senior diplomats but the attitude, the tenor
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and the vehemence with which the United
States Department of State has d
or over-reacted to this entire attitude
which is a bit perplexing.

The fissures in the relationship of India
with United States of America have started
showing up with Tarapur where unilater-
ally they have threatened to violate the
agreement and then came the decision
which United States of America has taken
to arm Pakistan with the most sophisticated
weapons and now comes the row on dipl-
omats. The whole world knows—and I
am sure that even the United States of
America knows—that India does not have
anything like the CIA with its tantacles
spread to almost every nook and corner of
the world. We do not have a vast network
of intelligence, and it is ridiculous for the
U.S.A. to reject Mr. Prabhakar Menon
without any valid grounds. Now, let us
see what Mr. Griffin has becn upto 1D
this subcontinent since 1969. We do no!
have to quote from Indian sources.
would seek your permission, Mr. Speaker,
Sir, to quote the then Secretarry of Buate,
Dr. Henry Kissinger, in his memoirs, he
has had occasion to mention about the role
played by Mr. Griffin. I quotc Dr. Henry
Kissinger.

“Dr. Henry Kissinger, in his memoirs,
acknowlcdges dircct contacts between
the United States and the Bangaldesh
exiles in Calcutta in 1971 and refers 10
“a futile threc-month pursuit of poli-
tical accommodation that could bave
amounted to somcthing if India and
the Bengalis had wanted”. Although
he does mot namec the diplomat,
Dr. Kissinger refers to secret mectins
tour counul in Calcutta’ had....

At that point of time, it was Mr. Griffin
who was the Counsul in Calcutta for the
United States.

There is also another author, the title
of the book is “Bangaladesh, The Unfinis-
hed Revolution”, the name of the author
is it is rather tongue-twisting Mr. Lawrence
Lifschultz. Dr. Subramaniam Swamy 1%
familiar with this....

Dr. SUBRA MANIAM SWAMY
(Bombay North East) : I know him also.

SHRI S M. KRISHNA : We have no
doubt about it that you know.

This gentleman, in this book, has had
very interesting things to say aboutl the
role that Mr. Griffin played in to7y1,
1974 adnd 1980-81. May I seck your
in nce to quote one paragraph from
the book of this gentlemen :

“The State Department no longer denies

there were sccret meeting between
U.S. officials and Awaki League



representatives in Calcutta in 1971,
not even the fact that Mr. Griffin
was the State Department man
scaponsible for this work. Rather,
the insistence now is that, as a career
officer, he followed instructions and
did nothing improper,*

He was very vitally connected with the
Research and Analysis Wing of the CIA
under Mr. Harold Saunders who was a
very senior GIA operator.

12° 24 hrs.

[MRr. DepuTY-SPEAKER in the chair]

Mr. Griffin, when he was stationed in
Kabul, was making periodic visits to India,
New Delhi. I would like to know from the
hon. Minister of External Affairs why
was Mr. Griffin—with such a past, with
the reputation that he has enjoyed—given
the multiple entry visa to visit India from
Kabul. While he wasin Delhihe has done
extensive briefings to the press in India
about Afghanistan, using Delhi as a base
to carry on zn activity which is inimical
to our friendly nations like the Soviet Russia
and Afghanistan.

AN HON. MEMBER: No question ?

SHRI P. V. NARASIMHA RAO: He
has put one question. The rest is quotation
from books—a lot of information which he
has gathered. I have nothing to comment
on the information which he has given. I
would only submit that we had to go into
the information which we ourselves pogsess-
ed about what Mr. Gnffin was doing.
So there 13 no dufference on that, The only
question the Hon'ble Member asked was
about the visa given to him. [ upnderstand
that his farmly wa: here--his wife and child.
Apart from that there dose not appear to
be any reason why he was given a  visa.
But when it comes to the posting of that
person tu our own country, then the matter
becomes dufferent. That is all,

it T e amaer (geige):
JABTH WA, Wel T Y ¥ oy oA
frar &, swa o3 watga a1 Adi R o
wagy # g A os e B0
garz foyma watfon & o foy
fer g olic it o3 8 | sma
¥ ATQIT F AT AT Ay geEew
R B A ® g # o 2
fowmea ¥ q¥faw adrit e
ferr &, 78 @ TN TG & Taom
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T ¥ wwfa ¥ @ E TewTa qANT
fayme &, W@ o freme e
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[sr zrw faara aEEE]

et Wag oo wg g fagt
fegeara & waarc & e g fe
fergears & ux Y, fansr avem
#o urfo vo H B, A1 AW 1A g
27

1 am quoting from the book ‘A Dangerous
Place’ written by Moynihan (Page 41):

“In New Delhi I had pressed the Em-
bassy to go back over the whole of
of our quater century in lndia to
e-tablish just what we  had been
upto. In the end 1 was satisfied that
we had been upto very little. We bad
twice but only twice interfered only
to the extent of providing money to
a politiczl party. Both time: this
was dene in the fi ce of a pro.pective
Communist  victery in the State
elections.”

“once in Kerala and -once in West

Bengal where Calcutta is located. Both

times, the money was given to the

Congress Party which had asked for it.

It was given to Mrs. Gandhi herself.."”
(Interruptions)

7g 9 =fea femar § St wrd 7
WHLNT AT U5 qT. ..

THE DEPUTY MINISTER IN
THE MINISTRY OF  RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY . AFFAIRS (SHRI
MALLIKARJUN): On a point of order.
I take strong objection to this.
Wherfrom he is quoting ?

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur) : Are you defending
the CIA agent ? (Interruptions)

MR. DEPUTY-SPEAKER : We arc
not discussing on this issuc. Please put
your question, Mr. Paswan.

In a Calling Attention, the second
questioner can take only three minutes.
He is quoting so many things. Please put
your questions. You cannot discuss or
quote in a calling attention. You can do
in the form of questions.

SHRI RAM VILAS PASWAN: Lastly,
Big.Lo.

MR. DEPUTY-SPEAKER: This is
not a discussion. You put questions
only. This is not proper. (Interruptions)

SHRI RAM VILAS PASWAN: I
have given vou a prior notice.

MR. DEPUTY-SPEAKER; That is
all right. In a calling attention, ou can
put & question. I shall allowyou to put
questions. This is not a discussion
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MR. DEPUTY-SPEAKER: This has
nothing to do with the calling attention.
It is completely irrelevant. The Minister
need notreply. It is highly irrelevant;
this has nothing to do with the calling
attention.

SHRI KRISHNA CHANDRA HAL-
DER : How do you say it is irrelevant ?

MR. DEPUTY-SPEAKER: It is
completely irrelevant to the calling atten-
tion. I am not allowing. He need not
reply. Mr.  Paswan, please put your
questions, :

SHRI GEORGE FERNANDES
(Muzaffarpur) : Is the Primc Minister's
name irrelevant ?

MR. DEPUTY-SPEAKER: It has
nothing to do with the calling attention.
I shall read.

“I call the attention of the Minister of
External Affairs to the reported India-
U.S. differences over the posting of
diplomats in India and Washington
respectively’.

It is completely irrelevant. You put
your questions only. I am not allowing
anybody eclse, (Interruptions)

SHRI RAMAVATAR SHASTRI
(Patna). He is putting questions.

MR. DEPUTY-SPEAKER: Let him
put the questions. On the calling atten-
tion please do not bring in extrancous
things. You will not get the reply from
the Minister.

SHRI INDRAJIT GUPTA (Basirhat):
Mr. Deputy-Speaker, Sir, I am asking
you according to the wording of this
motion ‘the activitics of diplomats, par-
ticularly, the U.S. diplomats in our
country’, how is it irrelevant. This is a
book written by the former Ambassador.

MR. DEPUTY-SPEAKER: Please
listen. This is the wording—the posting
of diplomats in India and Washington
resgctive]y. This has nothing to
with the calling attention.
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SHRI RAMAVATAR SHASTRI:
Why not ?

MR. DEPUTY-SPEAKER: You put
your specific questions. You take three
minutes. You will get a reply. TPlease
put your questions. This 1s not a general
discussion. I am following your Hindi.
1 have to guide the deliberations. I have
got to dceide whether what you  have
said is relcecant or irrelevant.

SHRI RAMAVATAR SHASTRI: It
is quite relevant.

MR. DEPUTY-SPEAKER : This
issue has nothing to do with the calling
attention. You put your questions only.

SHRI HARISH KUMAR GANGW AR
(Pilibhit): Sir, I am on a polnt of
order....

MR. DEPUTY-SPEAKER: I am not
permitting you. There is no point of
order. In a calling attention, no other
member whose name is not here can get
up and speak. You must take my per-
mission.

I am not permitting you to get up and
speak.

I am not permitting you. Even point
of order I am not permitting. You cannot
get up and raise a point of order. Nothing
will go on record except Mr, Paswan's
questions.

(Interruptions)**

st T® fawma Qe 0 Iures
WETY, WAIHERA D TE AT AT
gfa g o faamm Fogr g ar A
agr ¢ 7 afe swwiagrd, v Saw
I H FAHA wEEfenqr g7 o
St 4% 9% #T gA@r §, I8 § a@w
¥ ey ofr ®) saramar & 1 He of,
# A1 A 37 SAMAT ATFAT E 5 omm *
Ay ag amsrh gfaw 1 & fa o
&1 H&T, AT FT A gAY AR A
g8 «rdt dro mr€o To F AT TATN
g?

A AT WA FardF agw
%¢1 & fo axdwr & o an & v
FmAfa g ? v aTw AN TA A
famn  =tdd W< Z9Q A% am I
g3 fiesht 4t Ay fa?
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e v ag & o ame
fagwr #ifa ®1 esfln Hfa warar wredr
g wfww (mrd) 7 orr g Afa &,
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qTa & AYTT 4T BH ¥ ag KaAT 7EY
faar & 1 ag a7 g1 &, SHETO
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£

MR. DFEPUTY-SPEAKER : Mrs.
Geeta Mukherjee. ..

*+*Not Recorded.
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sl g GRT HogrT ;. YA
Y, 9 ag PP NRE ...

MR. DEPUTY SPEAKER: Are
you Mrs. Geeta Mukherjee ? There is
so much of scientific advancement that
ﬁrhap- you have become Mrs. Geeta

ukherjee.

st g gEICAwaTT © WO
T s g ?

MR. DEPUTY.SPEAKER: Are you
Mrs. Geeta Mukherjee ?

ot gOw gWIT Womrr ¢ Wy ¥
Rar Fqarg, qar HATTAMY

SHRIMATI GEETA MUKHER]JEE
(Panskura) : Sir, in the statement
submitted by the  Minister on
this Calling Attention it has been observed
that the Government of India took this
decision of requesting the United States
not to appoint Mr. Griffin “After a careful
evaluation of Mr. Griffin's activities.”

Now, Sir, hon. Shri Krishna referred to
some of the reports about his activities
on which hon. Minister said that he has
no comment to offer. Now, Sir, in view
of the fact that he may not have any com-
ment. ..

MR. DEPUTY-SPEAKER: On what

he c]:.lotcd from the book he said that
he has no comment....

SHRIMATI GEETA MUKHERJEE:
About that he has no comment to offer.

MR. DEPUTY-SPEAKER: On that
matter which he quoted.

SHRIMATI GEETA MUKHERJEE :
The American State Department spokes-
men Mr. Dean Fisher, in a Press bricfing
on September 2, was asked:

“Would you say he did not have any
intelligece duties"?

He mentioned :
“That is my understanding.”

Again, Sir, the same spokesman on the
same day was asked :

“Did the Government of India actually
state that Mr. Griffin was an Intelli-

gence Agent P
In reply to that, he stated :
“They never fully explained to us the

reasons as to why they took the posi-
tiou they did.”
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Now, Sir. in view of this clear pro-
paganda offensive of the United States

F against India on this score, will the

hon. Minister now come out with the
actual facts which were ‘carefully evaluated®
by the Government of India,—sparti-
cularly in view of the fact that our
Prime Minister in Bhubancswar the
other day had made a statement (duly
rep(qi:rtcd in the Press) in which she
said:

“We had information that the person
was connected with the Intelligence
scrvice of USA."”

In the face of the challenge from the
USA will the hon. Minister inform the
House about the facts of this case ? Sir,
we have a right to know this; he should
tell us about the nefarious activities
of the USA agents in our country, I
would like him to place the facts before
the House. That is (a).

Now coming to part (b), the hon. Mi-
nister said this regardig Griffin’s ap-
pointment

“Government’s intention was to avoid
the likelihood of friction being in-
troduced into our bilateral relations
with the U.8."

Now, Sir, was it a question of ‘avoiding
friction’ or was it a question of blocking
activities which are conducted in our na-
tiona]l interest ? I would like to have
a clear answer from the Minister.

Then, one more point. (An hon.
Member: KGB) I will come to lhat ater.
Another question is this. There is this
refussal the US to allow our sonior
Foreign Service Officer, Shri T. Prabhakar
Menon into America. I would like to
know whether it is normal diplomatic
practice to reject officials without any
charge against them ? I would like to
know whether the US Government aec-
cused Mr. Menon of any particular
espionage or other activities. If not, I
would like to know whether this step
would clearly be called an unfriendly
act on the part of the US Government.
And my last question is about the so-
called Soviet dis-information. Infor-
mations given by the USA are taken to
be authentic without fail by my hon.
colleagues like Dr. Subramaniam Swamy
and somc others. Now, Sir, he thinks
that any information coming from the
Soviet Union is ‘dis-information’. Is it
not an American term ? Now, Sir, in
view of the knowledge that the Govern-
ment of India has - about the real
facts, and in view of the words of the
American Correspondent. Mr.
LAWRENCE LIEFSCHULTZ, and
various other informations from other
sources, may I know whether the earlier
informations is given by the Soviet media
have been confirmed ? These are my
three questions.



297 Inde-US differences BHADRA 17, 1903 (SAKA) over posting of 298

1

SHRI P, V. NARASIMHA RAO: Sir,
this is essentially a limited question of
posting. We came to know that a person was
going to be posted. The moment we came
to know=it rang a bell and we went
into it. Something came to our notice which
made us believe that if we acquiesce in thia
posting, our relations are likely 1o be
further embittered on account of the activi-
ties which this gentleman is likely to in-
dulge in as he did before. (Inferruptions)
So, we told them that in the interest of
good bilateral relations, we did not consi-
der it proper or helpful to have this gentle-
man here, we said ““please send him some-
where else’. It was that simple. It is true
that as a result of this, a temporary
phase of bitterness has come to our relations.
We have accepted that in order to avert, to
avoid a much morc unacceptable, much
more undesirable state of affairs coming into
being in the future. It is not customary, it
is not proper for me to delve into all the
activities that he indulged in. It would
not be correct, it would not be in
the interest of the country and it would not
be in the interest of the Government. So,
I would only confine myself to making
general reference to the “activities” of this
gentleman —whom he was connected with,
which sct up he was associated with,
technically, is not the question. What he
was doing is the important thing ?nd
from that we came to a certain conclusion.

So far as Mr. Prabhakar Menon is
concerned, the record speaks for itself.
He was never posted in the United States.
Wherever he was posted, he had nothing
to do with the United States. While he
was here in the headguarters, about
six years or so he never had any occa-
sion to deal in anyway with the United
States. Therefore a more unequivocal
case could not be imagined.

SHRI INDRAJIT GUPTA: Pure
retaliation. . ..

SHRI P. V. NARASIMHA RAO:
It was a question of retaliation. Nothing
more. That is why we said....

SHRI INDRAJIT GUPTA: It is un-
justified and unwarranted. Is it an un-
friendly act or-not ?

MR. DEPUTY-SPEAKER: Don’t put
words in the mouth of the Minister.

SHRIMATI GEETA MUKHERJEE:
You are not answering any of my ques-
tions. :

SHRI INDRAJIT GUPTA : Please
don't talk like a super-diplomat. Take

diplomats (CA)

this House into confidence. It is the
sovereign Parliament of India. Is their
behaviour unfriendly or not ?

SHRI P. V. NARASIMHA RAO:
The question is: I am doing somcthing
in order to save our relations from be-
coming unfriendly. How could I call
it an unfriendly act, Sir ? (Interruptions)

Now, about friction, as I said, we have
tried to avert greater friction in future
and that is why what we have done is
in the best intercst of our bilateral rela-
tions. Naturally relations will depend
on both, It is nota question of one-sided
effort. We do hope that what we have
done will, in course of time, be understood
in its right perspective.

Now, about Mr. Menon, I have said
that it was purely a retaliation. = About
Soviet “‘disinformation’’ I have said that
we have not been influenced by books,
by newspapers, by what any other country
has stated. So, it is not for me to com=
ment on what others have said.

I have stated that we went by what we
had with ug about this gentleman; and
therefore, we based our decision only on
that and nothing else,

MR. DEPUTY-SPFAKER : Mr. B.V.
Desal.

(Interruptions)

MR. DEPUTY-SPEEAKER : No ques-
tirns, Youarenotagain B.V.Desai. I have
called B.V. Desai.

(Interruptions)

AN HON. MEMBER : I have asked
a charification. -

MR. DEPUTY SPEAKER : You can-
not ask for a clarification when the Minis-
ter is not expected to relply.

( Interruplions)**

MR. DEPUTY-SPEAKER ; This will
not go on record. Please don't record it.
Pleasc go through the rules on. Callin
Attention. If you know, then please sit
down.No clarification inCalling Attention,
Any other Member whose name is not here,
cannot ask on Calling Attentiin, You
cannot ask. It is not a general discussion,

i
**Not Recor 12 1
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SHRI B. V. DESAI  (Raichur) :
Mr, Speaker, Sir, thc subject of the C;ll_-
ing Attention, as explained just now, is
very simple. It would have bzen a little
wider perspective, had itbeen taken as a
sityation arising out of the reported Indo-
United States differences. Even that much
is not inclyded in this. Tnerefore the ques.
tion is simple the differences on postings
of the diplomats. But, Sir, it is nothing
but the last straw on the camel’s back.

QOur rclatignship with USA has so
much deteriorated that even the smal-
lest things, in which we were justified in
asking theUnited Statesnotto pust a parti-

cular person t0 a particular post, has become

soirritable to them asto ask our innocent
diplomat not to proceed. He had no con-
nections at all with the US as per the Hon.
Minister's Statement. So, it is really a very
surprising thing. Tl.u: Hon. Minister has
replied in a very lucid way and the Stat -
ment he has given 18 very dignified and
veryfirmi.e. itis incorrect to suggest that
views, informatign and pronouncements
made by any Other country played part
in its decisiown, Any such conclusion or
insiniation i3 resented by the Government
of India. Yes, Sir, we do resent it. But,
I would request the Hon. Minister that it
should not be a step further to unfriendly
act, because we have to halt it somewhere.
That is why, I would like to know in this
connection, what are the steps which the
Government of India s thinking ofimprov-
ing the relations between the two countries
I entirely agree that we do not know how
much success we may get in this direc-
tion with the Rcagen Administration,
because we have got the past experience of
the same political party Government, when

r. Nixon was the President. Nonetheless,
we cannot afford to be inimical with USA
or with any other country.

It is not in India’s interest. Therefore,
a political view has to be taken of the

alr and in a political way it has to be
tackled. Although itis a tubjcot of Am-
bassadorial postings, the situation that has
arisen out of it is very serious and it has
to be tackled in a political way. So, I would
like to ask has the Hon. Minister got any
way out of itsothata deteriorating situa.
tion is halted at this particular juncture,

SHII P.V. NARASIMHA RAO : It
is a very I&eneral kind of question which
the hon. Member has raised, and what I
would like to submit to the House is that
this matter is a limited matter. And after
this callin1 Attention, I do hope that the
matter will end. It should not really give

SEPTEMBER 8, 1981

over posting of
diplomats (CA) a0

rise to any other ide issurs. Posting are
made So.metimes the postings are objected
to. In thiscase, the ogje(:tim'fromtheol.her
side, according to us, is unjustifiable on
the grounds which I have already stated
On our side.the objection was based
on grounds which we  consider
not only adequate, but important.
So, this is a matter of exercising our own
judgement. Having done that, ? do hope
that there will be nothing more serious
to this matter than what we actyally see
in it, viz. that it is a matter arising out of
a particular posting of a particular
individual. That is all,

SHRI M.V. CHANDRASHEKARA
MURTHY ( Kanakapura) ; I have
nothing much to say, because my other
friends have covered almost all the points.

As we know, and as we are all aware,
Indo-U.8. relstions showed an improves
ment during the Carter presidency. But
we are now heading for a spell of mutyual
acrimony because of the Reagon Adminis-
tration—as thcugh India is not relevant
in the pursuit of their policiesin Scuth and
South West Asia,

After the inception of Reagan Adminis-
tration in the Uuited btates, unfortunately
the relationship between gur two countries
has been sour. As my friends said there has
been the recent supply of sophisticated
arms like F-16, and the helping of Pakistan
in manufacturing nuclear hombs, knowing
fully well that they will be used against
our country. They are strengthening their
base in Diago Garcia:and there is also the
inordinate delay in the supply of nuclear
fuel t¢ our Tarapr plant. We are forced
to come to the conclusion that the US
Admistration is not sincere in continuing
to have friendly relations with us,

In view of this, I want to know from the
hon. Minister whether Governmentis
forced to take any decision like break-up
of diplomatic rclations, and whetber
Government proposes to set up an intel-
ligence cell in the Ministry of Externel
Affairs to ascertain about the diplomats,

SHRI P.V. NARASIMHA RAO ; The
answerisa clear ‘No’. We have not come to
that conclusion. We are not likely to come
to that couclusion, because relations
between countries, relations between
Governments are very, very complex,
Sometimes they  have ups, and
sometimes  they have downs. We
have to live with these things.
And,  therefore, there is no ques-
tion of taking any drastic step or drastic
view of what has happened. As I said,
this is a limited matter. We would like to
take it as such.



